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Accused person, named, Sri Raushan Shrestha is 

present today.    

Today is fixed for passing necessary order on framing 

of charge. 

Both the sides appeared before the court. Ld. 

Advocate appearing on behalf of the accused 

submitted before this court that earlier my Ld. 

Predecessor in office heard both the sides on the 

point of framing of charge and consequently, before 

passing the order, my Ld. Predecessor in office 

transferred and thereafter, lockdown started due to 

COVID-19 pandemic. After a long time, the accused 

person along with his Ld. Counsel appeared and the 

matter is fixed for passing necessary order on 

charge.  

Today, both the sides were heard at fresh. The court 

has meticulously perused the materials available in 

the case diary. On meticulous appreciation of the 

factual matrix of entire prosecution case, the court 

finds sufficient ground upon which the court has 

reason to believe that accused may have committed 

the offence punishable u/s-406 of Indian Penal Code. 

Further, there is no material particular available in 

the case diary upon which the charges u/s-409/420 

of Indian penal Code may be considered. Hence, the 

charges u/s-409/420 of Indian Penal Code has not 

been considered and framed and the accused is 

discharged from the charges u/s-409/420 of Indian 

Penal Code.  

Consequently, the charge u/s-406 of IPC is framed 

and read over and explained to the accused person  
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upon which he pleaded not guilty and claimed to be 

tried.   

After framing of charge, Ld. Advocate appearing and 

pointed out that the accused side on 28.08.2019 filed 

a petition bearing No-4156/2019 u/s-205 of CrPC and 

on the same date, the Ld. Court opined to pass 

necessary order on the above petition after framing 

of charge. Today, charge has already been framed 

ad now the prayer of the accused needs to be 

considered in accordance with law. 

Seen the Petition No-4156/19 wherein the accused 

prayed exemption from appearing physically before 

the court and he wants to remain under the 

representation of his Ld. Counsel stating that the 

accused is presently working as a General manager 

in a renowned resort named 7 Sessions Resort & Spa 

at Jamuna Nagar Gujrat and has to perform his 

duties for 24 hours. The accused side has submitted 

certain documents enclosing with the prayer.  

Heard both the sides and perused the petition. The 

prayer of the accused discloses that he is maintaining 

his livelihood in working in a resort that situated in 

Gujrat and it is far away from his place of residence 

and also which situated at a long distance from the 

court. As the accused is running his livelihood by 

acting as a General Manager in a resort and his 

regular appearance before the court will prejudice 

him in terms of his daily earning and considering that 

aspect the court finds it reasonable to allow the 

prayer of the accused. Accordingly, the prayer of 

accused is allowed and he is allowed to remain under  
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representation of his Ld. Counsel till the court directs 

into appear personally before this court.   

Issue summons upon the witnesses.    

Fixing 03.03.2021 for Evidence.    

 

          Chief Judicial Magistrate 
                           Sonitpur at Tezpur 


